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THE PUNJ AB SECURITY OF THE STATE ACT, 1953
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1ITHE PUNJAB SECURITY OF
ACT, 1953. THE SrAse

Punjab Act No. XII of 1953.
16th April, 1953.

[Received the assent of the Governor of Puniab
the 16th April, 1953, and was first del{she d‘;';’z
b Government Gazette (Extraordinary)

the Punj
of the 16th April, 1953.]
____-‘—-’-"——f —'
1 2 3 4
S N e = ——
No. Year Short title Whether repealed by later legislation
XII 1953 The Punjab Sccurity Amended by Punjab Act NO. 6 of
of the State Act, 1953 | 1942 .
Extended to the territorics which
immediately pefore the IS
No vember, 956, were com rised
in the State of Patiala an East
j i y Punjab

Act No. 18 of 1958.2
Amended by the Punl b Reorga-
nisation (Chandigarh) (Adaptation
State and Concu

s e e o —

_An Act to provide for special measures to prevent
activities prejudicial to the security of the State ©f the
maintenance of public order.

[t is hereby enacted as follows —
i Cufit itle,
be~called the Punjab Se y Eﬂf’eﬁttz’\tn :

commencement.

1. (1) This Act may
of the State Act, 1953.

e

nment Gazelle
1For State iacts and Reasons, 5€¢ Punjab Govers ssemblys
EE“‘“"“!iﬂar:). ment of ONfarch, 1951, Page 556 ; for proceeding® the Assem b
ee Punjab Legislative Asscmbly Debates, 1953.
Punjab Government Gazette (BXUA”

cts and Reasons. sce
1954.
yernmen? Gazette (E

*Ror Siatement of Obje
| 5th February, i
s, see Punjab Go |

O:dinary), 1954, dated the

3Ror Statemsat of Qbjocts a0 d Reason
ordinary), 1958, page 5416-:.-K.
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258 SECURITY OF STATE [1953: pp, Act X1y

(2) It extends to the whole of the '[Union tel‘ritory
of Chandigarh].

(3) It shall come into force at once.

Ssbota ge. 2. (1) No person shall do any act wit

h intent to
impede the working of, or to cau

se damage to,—

(@) any building, vehicle, vessel, machinery‘ ap-

paratus, or other property used, or intendeqd

to be used, for the purposes of Government
or any local authority - |

(b) any railway, lramway, road, canal, bridge,
culvert, causeway,

aerodrome, telegraph,
telegraph line or telegraph post ;

b

(¢) any rolling stock of a railway or tramway of
any aircraft

(2) The Provisions of Sub-section (1) shall apply in
I€lation (o A0y omission o the part og" 21 person to do
anytgung Which he ig under a duty, either {6 the Govern-
g;eltlh Of Lo any pypyic authority or to any person, to do,

Y apply 1o the doing of any ac by a person.

any person 5 roaches is in the neighbou!”
hood of . apProaches or is in L sl
61 inany Such building, place or property as is 1

Sub-section (1) in cire | hich affof
umstances whic

féasonable grounds foy bgli i

travene th

. con-
. CvVing that he intends to -
i S‘?b'sectlon, he shall be decmed to have

n thereof:,
Vene(4)ag§ fg}ytﬁerson contravenes or attempts to COﬁtr€;
PUnishapj €. DProvisiong of this section, he sha

€ wi b may
extend tq twvr)ni,l 1f};'lp(;”lsonlnent for a term which

U with fine, or with both.
Explanatio,, __ o

. 0 have
contraVened Person shall be deemed t

ened
Ot attempted ¢ ave contraV
. Subs ituted f e . tio
Chandngarh)(é\.doptati?)‘]‘nﬁz)ef \’{2:;1: oilast? Governmep' by the Puniab Reorganisatd
ate nw a1
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953 ph. Act XII] SECURITY OF STATE 553
the Qrovisions of this section if he

continues, acts 11 furtherance of, g?fmor:ln?llsc ets’
do anything 10 dPUI'Suance of, a strike whicg
is not illegal under any law for the time being

in force.

~ () No person shalll take part in the organisation, Qusi-militaty
optrol ianagement or {raining of, or be a member of REgEEESs
qy of persons organised oOr trained or equipped

. b

any DO 2 :

for the purpose of enabling them (o be employed in
gsurping the function of the police or for the unauthorised
use or display of force. -

(2) If any person contravenes the pros)-isions of sub-
(1), he shall be punishable with imprisonment for

section
a term which may extend to one year, of with fine, or with

both.

4, The District Magistrate, if satisfied that it is  Pouer Sfine.
necessary so to do in the interests of the security of the i
State or for the maintenance of public order, may, by

order in writing, prohibit. in_any area specified i the

order, either absolutely or subject to exceptions cont?.iped

in the order, the unauthorised practice of, or participa-
tion in, any exercise, movement, evolution Or drill which
- olves the use, or PIe

is either of 2 military nature or 11VO
paration for the organised use of weapons of offence.

i g wearing Of dis-
5. (1) No person shall have ifl his possession, OF g;go;’rf“ g
wear, carry or display, any uniform, flag panner or em-  “ge
blem which has been declared by the * Central Govern~

ment] by notification in the Official Gazette 10 S"gmfy,

association with any organisati
the Government.

flag, banner or

2) An ' iform,
(2) Any such uniforn s o ey enment.

wherever found shall be forfeit

. avries or d
blicly wears rﬁdlllei,] Chall be

(3) If any person pu

any such uniform, flag, bannel or © blen e one
punishable with imprisonment which may exten

year, or with fine, Oof with both.

— J./w

? RCOI'SaniSaﬁon
ne Pupnjab ) order, 1968'

1Substituted for t rds ‘*Statc Govcmmcm” by ! ects
(Chand‘garh)(Adapta?irolll'lco}v?_,aws on State angd Concun‘cn( Sllb_lCCta
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Power to pro-
hibit meetings
and proces-
sions.

Power 1o restrict
movements of
persons,

260 SECURITY OF STATE [1953 :

6. The District Magistrqte, it satigr d thy :
necessary so to do for the Mamlenance of pubjis t i
may, by order in wriling, from time to Or(le!
within such area and for such

: me e
Period nog ex e’e PTohipt

S rve A C
months as may be specified i, the order, _ccding two

(@) the holding of any procession 0
tion in any public place ; i demonSfra-

(b) the holding of any public Mmeeting .

(¢) the carrying in public of anythin

c
Use as a weapon of offence. S Capable of

() shaly reside oy
Specified ip the order j
(¢) shall remove

himself from, and shall
réturn tq

not
» ANy area (h
r ;

al may be specified in

Y his movements Or report himself
. al such times and to such
agistrate, ag may be specified in the order.
(2) An order made upde, Sub-section (1) (herein-
after referred 1o g4 a restrictiop order) may require the
hom if jg Made (o epter into a bond,
0% lor (he (e performance of the
Or condit ified in (he order.

‘Subslitutcd fo
tion (Chandigarh)(z\d

! the worgs "'State Gove, ” : anisa.
nment” by the Punjib Reore
Aptation of I g onState and Concyre ae Fun)

current Subjects) Order, 1968

(3 scanned with OKEN Scanner



SECURITY OF STATE 261

i made by the '[Central Govern-

1 .l Government] may at .
@) O;l"l modify any restriction order made by a )istric?

ance]
i‘agis”a!c.
er made under clause (a) or clause (c)

:on (1) mays if made by the ![Central Govern-
wcify as {he area (o which the order relates the
part.thereof only and, if made by the

specify as such area the whole or any

provided thal no such order made by the 1[Central
Government] shall direct the exclusion or removal from

any person ordinarily resident in the State ;
de by the District Magistrate shall
removal from the district of any

direct the exclusion OT . m |
t in the district.

person ordinarily residen

(6) As soon as may be after a restriction order 1S
made, the authority making the order shall communicate
to the person against whom- the order s made, so far as
such communication can be made without disclosing

facts Jikely to endanger public safety Of the security ©
the State, the grounds on which the order has been made
in its opinion adequate

and such other particulars as are 10 1
(o enable him to make a representation fo the ,‘[Ccmf%‘l
Governmeni] against the order, and inform him of his
right to make such represcnlation and shall afford him

the earliest opportunity of doing SO.
M (7) When the restriction order is made by & Dlsttng:
Gaglstrate, he shall forthwith report 1 he [C.C,m rds
. overnment] that the order has been made, the g;ou,grs
a;l which il has been made and such other particu

’ 1?8)1118 opinion, have a bearing on the Qase.

(8) On receipt of a re resentation from :
?[g(eflég?t, whom ap restrictiorlll order has been made the
erorelﬁl Government] shall, as s00
(9) t 1e Advisory Council constitu
\“) together with the grounds oD which 1

i S—

. 1Substi —
sation (o O3tituted for the words®” State Government”’
1968- (chdndjgarh) Adaptationsof ngs on Stalc th concurl‘enl

- el

=3
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262 SECURITY OF STATE [1953 : py, A
* Ac

(9) The *|Central Government] shall con
Advisory Council consisting of a Chairman and ¢
members all of whom shall be persons whe arewo Other
been, or are qualified to be appointed as Judgeg ofor haye
Court, ] , 2 Higy

(10) The Advisory Council shall, after consider;
material placed before it and, if necessary, after Calrll_ng the
such further information from the [Central Ggye. 18 for
or from the person concerned as it may deem nel'nment]
submit its reportd to the 1[C;ntral Government] Withicgst?r%'a
days from the date on which a representat i G
before it. . g 10 18 placeg

(11) After considering the report of ¢ :
Council, the [Central Government] may coné’fm"‘ﬁ"?ry
or ((:an)czl] lthe restriction order. 2 Ty

12 particulars contained in any correspon )
ween the *[Central Government] and the Advils)orydeg%zgilﬂ
and the report made by the latter shall be confidential apq
notwithstanding anything contained in any law for
time beéﬁg in forcte,t no Cgurt shall be entitled to require
any public servant to produce any of the af. 1 g
ments before it, Y groresald docu

“[7-A. Whoever contravenes, disobevs or neglects
to comply with any order made or direction given under
sect‘ons 4, 6 or 7 of this Act, shall, on conviction, be
liable to be punished with imprisonment of either descrip-
%ggl \ivhlch may extend to one year or with fine or with

8. () Whoever, without lawful authority :—

(¢) has in his possession, or

(b) carries fohr delivery to another person other

wise than through the post, <
any document the importation of which hgs been prohlb‘.ted
under the Sea Customs Act, 1878, or in respect of which
?1111 order of forfeiture has been made under any 1aW for_
¢ ime being in force, shall be punishable with impris?%

g‘:)e&t which may extend to one year, or with fine or W!

( . . 8
i bg)u Wélo.ever Intentionally permits his name of adg{:’gh
the postse In order to facilitate transmission, (hrerso

or Whon?rilmherwx S¢, to any person cther than the gnls of
h purports to be intended, of any docume, -yl
I

© nalure described in syb-secti 1 be punis
with imprisonment sub-section (1), sha P ar, ©
With fine Orwithbo(hthh may extend to on

B . _/(‘T
*Substituted for the ooy organs? | off

(Chan dig arh) (Adapt s “*Stale Government™ by the Punjao R o)

'Inse 1tedty plm?;’lg’zggaa'v?o?nl gﬁzte and Concurrent Subjects

t Xil
Stitute -
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SECURITY OF STATE 263

. Dissemination of
\NhOeVer s rumours, etc.

any speech, or

(@) makes

0 hether spoken or written, or by
(b) bY W mds,b;\ visible or audible representations

igns or Y :
f)‘r otherwise publishes any statement, rumour

or rep01't ’

atement, rumour or report under-

shall, if such ;{’ﬁf;h’oft}fl% Sta’te, f riendly.rel%tions with

ines the 3°° " " Jic order decency or morality, or amounts

foreigd Statfsao}? Court, defamation or incitement to an

rejudicial to the security of the State or the

offence P e of public order, or tends to overthrow the

! mamte{::%ﬁniShab]e with imprisonment which may extend
f;ag{ee years or with fine or with both.

t] may, by notifi- Imposition _ of
10. (1) The Y[Central Governmen : position. _ of
cation in(tl)m official Gazette, declare the whole or any:;  gapgerously

part of the State to be a dangerously disturbed area. disturbed areas.

(2) The [Central Government] or the District Magist-
rate if satisfied that the inhabitants of any dangerously
disturbed area— -

(a) are concerned in the commission of offences
or other acts which are prejudicial to the se-
curity of the State or the maintenance of law
and order,

(b) have been harbouring persons concerned in the
commission of such offences or acts, . -
may impose a collective fine on the inhabi-
tants of that area.

(3) An order made bv the Distri SR
Seat ¢ District Magistrate under
‘Sll:cla) éecuoq (2) shall be repyorted forthwith by him through
ment]ommlssmner of the Division to the [Central Govern-

and the [Cen(ral Government] may there upon

n .
» VEIy or rescind such order,
\x_

e —

i Substiy ‘ .
tllggg(chandix;t}?)d ;{OF the words “State Government” by the Punjab Reorganisa-
. (Adaptation of Laws on State and Concurrent Subjects) Order,
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264 SECURITY OF STATE [1953 . Py .
i TP A
(4) The authority imposing (pe line unde, . Xn
(2) may exempt any person or class OF senf; Ub-g
Inhabitants from lia bility to pay an :

(5) The District Magistrate, af(e; suc :
may deem necessary, shall apportion th]; %nn%u’.r}’ as he
under sub-section (2) among the inhabitan(s who 5 "Mpogey
collectively 1o pay 1t, and such apportionmentrc liapy,
made according to the District Magistrate’s .
of the respective means of such inhabitants. Judgmep,

(6) The portion of such fine payable b
may be recovered from him as a fine or ag ar¥e2;]syofe1
revenue,

11. The power to iSsue search varrants conferreq py vy

° . . ”S
section 98 of the Code of Criminal Procedure, 1898, sh:ﬁ O
be deemed to include the power to issye warrants for—

clause (4) of anylhing “which the officer exe-
culing the warrant has reason (g believe is

U8 Used or is intepded (o be used for any
Purpose mentioneq i, that clause ;

and the provisions of the said Code shall, so far as may be,

apply (0 searches made under (}e authority of any war-
rant issued ang (o the disposg Y (v seize
under thig section, posal of any property

any thing contained int’ e Code (1%
ure, ]89[)231, all offences punishabé‘e u%d?; 3
A . 0C cognizablp 4 all, i otlenc
pulmshable with Imprisionmen( F odr 52 ]l]énjlg ”\I&ich - may

¢Xtend (o a periog ¢xceeding ope year, be non-bailable.
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SECURITY OF STATE 265

o suif, prosecution or other 1
: legal proceed- Protecti
3 . . L - t
ains( any person for anything Wh?ch % ;1 Protecion _of
or intended to be done under, or in pursun under this Agt, |

, this Act.

suit or other legal proceedings shall i i

Government) or excepl ‘%itﬁl ‘}:‘31’12;%3‘]3)8’:
2] Government] against any of its officers
Amage caused or likely to be caused by anythiné
Lith done or intended to be done under or in

f, this Act.
Security of the State Act, 1951 Repeal and savings.

The Punjab
s Act No. 1 of 1951), and the Punjab Security
1951 (President’s Act

£ 1951), are hereby repealed ; but notwithstand-
der made, notification or direction

de or action taken in exercise of

issued, appoinl‘ment ma .
(he powers conferred by o under either of the said Acts,
ely before the commencement of

rovision

have been made,
ponding provisions o

li, In SO faras itis not inconsistent with the
s of this Act, continue 11 force and be deemed to
issued, done or taken under the corres-

fthis Actasif {his Act wasin force on
action was

{he day on which such thing was done Or
shall apply accor-

{aken and all the provisions of f

f this Act

dingly.
THE SCHEDULE
[See section 2 () (D]
All undertakings relating 10— _—
(a) The maintenance and working of naval, military
ir transport 11~

and air force works, railways, al ,
inland water

cluding aerodromes, canals,

transport, road (ransporf, telggraph, tqlephgne,
broadcas(ing and postal services ‘hoSP‘“‘.ls al}

services connecled with the S_aieguardlqg 0

(he public health, mines, fire-brigades printing

presses ;

or dislribution of

(b) the ; |
) the manufacture, SIOTAgS: by Government

stores or equipment required, ;
services

for its departments O 4
y the Punjab Rcorgamsatlon

e

’”
rnment tznt SubjCClS) Order, 1968

1 T
Substituted for the words ¢ State Gove
d Concutr

(Cha"dlgarh)

( Adaptation of Laws on Statc an
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SECURITY OF STAT -
(c) any system of public concar Xiy
tion ; Ohservancy san

> |

(d) the upkeep of roads and bridges .

(e) any indusiry, business or estah:
gaged in the production or suppia}}) ]tlglil}?: nt e,
of light, heat power, water or motjye fuglupl:)cr

(f) any industry, business or establish

; > . ment
gaged in the production or supply to theenpuﬁﬁ&
of any commodity essential to the life of
community.

T TETC— Seaas

Al e AP e
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